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T H E  M IN IS T E R  O F  ST A T E  IN  T H E  
M IN IS T R Y  O F  H O M E  A F F A IR S  (SH R I 
V ID Y A  C H A R A N  SH U K L A ) : (aj N o
such  decision  has been taken  by th e  D elh i 
A d m in is tra tio n .

(b) and  (c). D o  n o t a rise .

S H R I K A M A L A N A T H A N  : N o .
T here  was a  p ro p o sa l by th e  D elh i A d 
m in is tra tio n  to  en fo rce  such  a  fax on  th e  
c u ltu ra l tro u p es . I t  is n o t en co u rag in g  
and  it will pu t these  tro u p es in serious 
difficulty. In  M adras an d  o th e r  S ta te s  we 
are  encourag ing  th em  by g iv ing th em  full 
exem ption  from  e n te rta in m e n t tax . So, if 
th e  D e lh i A d m in is tra tio n  is hav ing  such  
an  idea, if  th ere  is any such  m ove, m ay I 
know  w h e th e r th e  C en tra l G o vernm en t w ill 
advise th em  n o t to  have  su ch  a  m ove ?

S H R I V ID Y A  C H A R A N  S H U K L A  : 
I have a lready  clarified  th a t th e  q u estio n  
does n o t a rise . T h e  loca l ad m in is tra tio n  
o f  D e lh i h a s  clarified th a t  it h a s  done n o th 
ing to  do any such  th ing . R ecently  they  
h a d  so u g h t o u r  perm ission  to  extend th e  
U P  E n te rta in m en t and B etting  Tax A m end
m ent A ct o f  1965 to  th e  U n io n  T errito ry  o f  
D elh i un d er w hich  a certa in  a m o u n t o f  e n 
te rta in m en t tax  can  be im posed , bu t there  
is p rov ision  fo r ex em ption  as ex ists today , 
and  th ey  have  been exem pting  such  
show s by repu ted  c u ltu ra l o rg an isa tio n s 
here, and  they  have n o t been charg in g  any 
en te rta in m en t tax from  them . So, the  
app reh en sio n s th a t  these  c u ltu ra l tro u p es 
o r  e n te rta in m en t tro u p es h ere  w ou ld  be 
subjected  to  e n te rta in m e n t tax  does n o t 
seem  to  be co rrec t.
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M em orandum  to Prim e M in ister by
A ndam an and N icobar Governm ent 

Employees 

+

*1323. S H R IM A T I SU SEELA  
•G O P A L A N  :

S H R I K . R A M A N I :
S H R I K . M . A B R A H A M  : 
S H R I G A N E S H  G H O S H  :

W ill th e  M in is te r  o f  H O M E  A F F A IR S  
be p leased  to  s ta te  :

(a) w h e th e r  th e  P rim e M in is te r  has 
received a m em o ran d u m  from  th e  A ndam an 
and  N ic o b a r  G o v e rn m en t E m ployees’ and 
W o rk ers’ F e d e ra tio n  ;

(b) if  so , th e  de ta ils  th e re o f  ; and
(c) th e  decision  tak en  by G overnm en t 

th e re o n  ?

T H E  M IN IS T E R  O F  STA TE IN  T H E  
M IN IS T R Y  O F  H O M E  A F F A IR S  (SH R I 
V ID Y A  C H A R A N  SH U K L A  : (a) Yes,
Sir.

(b) a n d  (c). A s ta te m en t o f  th e  de
m an d s o f th e  F e d e ra tio n  as co n ta in ed  in 
th e  m em o ran d u m  an d  th e  decisions tak en  
by th e  G o v e rn m en t o f  In d ia  th e re o n  is 
p laced  on th e  T able. [Placed in Library S ee  
N o . LT-934/68].

S H R IM A T I SU SEELA  G O P A L A N  : 
R ecen tly  th e  P rim e M in is te r p a id  a  v isit to  
th a t  is lan d  th e  loca l ad m in is tra tio n  fixed 
u p  an  a p p o in tm en t betw een th e -e  em 
ployees an d  th e  Prim e M in ister. But la te r 
it w as cancelled  w ith o u t giving any reason . 
T h e  em ployees u n io n ’s c o m p la in t is th a t  
th is  can ce lla tio n  was done  at th e  instance 
o f  A k o o ji C om pany  w h o  are  hav ing  
m o n o p o ly  trad e  in th a t area . H ave the  
G o v ern m en t gone in to  th a t ch arg e  and  if 
so , w h a t is th e ir  finding ?

S H R I V ID Y A  C H A R A N  S H U K L A  : 
It is a fa?t that an appointm ent was fixed
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w ith  th e  h o n . P rim e  M in iste r fo r  p re sen t
ing  th is  m em o ran d u m . B ut th e re  was a 
c e rta in  ch an g e  in  th e  p ro g ram m e o f  th e  
P rim e M in iste r. S he  h a d  to  leave th a t  
p lac e  m u ch  e a r lie r  th a n  sch ed u led  as sh e  
h a d  to  com e b ack  to  N ew  D e lh i fo r  som e 
u rg en t w o rk . T h a t is w hy th a t  a p p o in t
m en t c o u ld  n o t  be  kept. T h ere  w as n o  
q u e s tio n s  o f  can ce lla tio n  ; sh e  co u ld  no t 
stay  a t t h a t  p lace  a t th a t  p a r tic u la r  tim e. 
A s I sa id , we received  th e  m em o ran d u m  
and  a f te r  exam in ing  it  we have  tak en  de
c is io n s  o n  va rio u s p o in ts .

S H R IM A T I SU SE EL A  G O P A L A N  : 
T h e  le t te r  sent by th e  em ployees’ un ion  
th e re  is n o t  received by M em bers o f  P a rlia 
m en t th ese  days a .id  th e  answ ers we are  
g e ttin g  in  P a rliam en t, w h ich  we send  to  
th e  em ployees’ u n io n  are  n o t received by 
th em . M ay  I know  w h e th e r  th is  is done  
by th e  lo ca l a d m in is tra tio n  w ith  th e  k n o w 
ledge o f  th e  C en tra l G o v ern m en t an d  if  n o t 
w ill G o v e rn m en t tak e  s tep s to  see th a t  th e  
le tters sen t by th e  em ployees a re  rece iv ed  
by M em bers o f  P a rliam en t and  vice v e rsa  ?

S H R I V ID Y A  C H A R A N  S H U K L A  : 
I f  any specific in stances a re  b ro u g h t to  
o u r  n o tic e , we sha ll defin itely  lo o k  in to  
th em .

S H R I K . R A M A N I ; In  th o se  m em o 
ra n d a  w hich  th e  trad e  u n io n s an d  o th e r  
o rg a n isa tio n s  th e re  have  su b m itted  to  th e  
H o m e M in is te r  and  th e  G o v ern m en t, th e  
m o st im p o rta n t dem ands th ey  hav e  ra ised  
th e re  a re  (1) supp ly  o f  daily  '.necessities 
th ro u g h  a governm enta l s to re  (2) financia l 
a ssisian ce  to  th e ir  co o p era tiv e s and  (3) p re 
ven tion  o f  trad in g  fac ilities given to  A k o o - 
j i  C o m p an y — n o t exactly  in th a t  nam e, b u t 
in  som e o th e r  nam es bu t u n d e r th e  co n tro l 
o f  A k oo ji C om pany . N o  o th e r  t ra d e rs  are  
a llow ed  an d  th e re fo re , they  a re  ab le  to  
ra ise  th e  prices o f da ily  n ecessities in th o se  
islands, w h ich  h av e  n o  general co n n ec tio n  
w ith  o th e r  p a r ts  o f  th e  co u n try . T h ere 
fo re , m ay I know  w h e th e r  th ey  w ill cancel 
th e  fac ilitie s  given to  A k o o ji  C o m p an y  an d  
o th e r  com panies c o n tro lled  by th e m  and 
a lso  w h e th e r  th e  o th e r  dem ands w ill be  
p ro p e rly  m et ?

S H R I V ID Y A  C H A R A N  S H U K L A  : 
W e have  a lready  tak en  steps to  cancel th e  
goncession  given tp  A k o o ji  and  C om pany ,

a lth o u g h  it is n o t  in  th a t  nam e, b u t it is in  
th e  nam e o f o th e r  com panies c o n tro lled  by 
them . A fter th a t  o rd e r w as passed , th e  
com pany  w en t to  th e  C a lc u tta  H igh C o u rt,  
filed a  w rit p e ti t io n  and  go t a  stay o rd e r. 
W e agree w ith  th e  re a so n in g  th a t  th e re  
w as som e e x p lo ita tio n  o f  th e  tr ib a ls  a n d  
th a t  is w hy we to o k  th e  decision  o f  can ce l
lin g  th a t  licence given to  th em  an d  to  s ta r t  
o u r  d e p artm en ta l s to res an d  a lso  to  e n c o u r
age th e  co o p era tiv e  fo rm ed  exclusively by 
th e  tr ib a ls  liv ing  in  th e  N ic o b a r g ro u p  o f  
islands, so  th a t  th ey  can  co n d u c t th e ir  ow n 
affairs an d  h e lp  them selves.

S H R I G A N E S H  G H O S H  : W h en  th e
Prim e M in is te r  w ent th e re , th e  em ployees 
co u ld  n o t  see h e r . A fte r  th a t ,  w hen  th e  
H om e M in is te r  w ent th ere , th e  rep re sen ta 
tives o f  th e  p u b lic  w o rk ers  ‘u n io n  w an ted  
to  see h im , b u t pe rm iss io n  was n o t  g iven. 
In  view  o f  th is , is th e  G o v e rn m en t p re 
p ared  to  involve som e m ach inery  so  th a t  th e  
g o v ernm en t em p lo y ees can  ven tila te  th e ir  
grievences d irec tly  to  th e  C e n tra l G o v ern 
m en t, because  th e  lo ca l H om e M in is te r  
th e re  re fused  p e rm iss io n  to  th e  em ployees 
to  see th e  U n io n  H o m e  M in is te r  ?

T H E  M IN IS T E R  O F  H O M E  A F F A IR S  
(SH R I Y . B. C H A V A N ) : A s fa r  as I re
m em ber, I m et m o re  th a n  10 d e p u ta tio n s  
th e re . I rem em ber to  have  m et even th e  
d e p u ta tio n  o f  th e  G o v e rn m en t em ployees.

S H R I S. M . B A N E R JE E  : D id  h e
m eet M r. P ra sa d  ?

S H R I Y. B. C H A V A N  : M r. P ra sad
cam e and  saw  me. I k n o w  h im  fo r  15 
years perso n ally . H e  w as w ith  m e fo r  one 
h o u r .

S H R I K . R . G A N E S H  : A p a rt  from
th e  o rg an isa tio n  m en tio n ed  in  th e  q u estio n  
th e re  a re  o th e r  m ore  rep resen ta tiv e  o rg an isa 
tio n s  in A n d am an  an d  N ic o b a r  an d  th ey  
have  su b m itted  m em o ran d a  to  th e  G o v e rn 
m en t. T h ere  a re  tw o  im p o rta n t p ro b lem s 
w hich  have been a g ita tin g  th e  m inds o f  
th e  em ployees. T h e  H om e M in iste r know s 
a b o u t th em . O n e  is  th e  q u e s tio n  o f  th e  
specia l pay  w h ich  is given to  th e  so-called  
m ain lan d  rec ru its  and  den ied  to  th e  loca l 
peop le . T h e  o th e r  q u estio n  is, a  la rg e  
n u m b er o f  in d u s tr ia l  w o rk ers  a re  classified 
as casuals, th o u g h  th ey  have  been serving
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fo r 10 to  15 y ears . T hese m a tte rs  have 
been pend ing  fo r th e  la s t 15 years. W ho 
ever h a s  gone th e re , w h e th e r it is th e  P res
cient, th e  P rim e M in iste r o r  H om e M in ister, 
these  tw o  m a tte rs  have been  rep resen ted . 
M ay I know  w h e th e r  th e  M in iste r can  
assu re  th e  H o u se  th a t  th e  e o n s id e ra tio n  o f 
th ese  tw o  q u estions and  th e  decision  th e re 
on  w ill be ex ped ited  so th a t  th is  d isco n 
ten tm en t in  th e  is land  can  be  rem oved ?

SH R1 Y . B. C H A V  A N  : I  know  th ese
tw o prob lem s a re  being ag ita ted  fo r qu ite  
som e tim e. A b o u t th e  incentive, i t  is very 
difficult to  agree w ith  th e  h o n . m em ber, 
because  I have  m yself gone in to  it. In  
th e  beginning, w hen th ere  was dearth  o f 
loca l em ployees, th e re  was a p rov ision  o f  
giving som e so r t  o f incen tive  to  th o se  com 
ing fro m  o u tsid e . N ow  really  sp eak ing  
th ere  is n o t th a t  type o f  d e a r th . I t  is diffi
cu lt to  give th a t incen tive  to  th e  loca l 
people, because  once you  give th a t ,  i t  
causes to  be  an  incentive. O th e r m atte rs  
like  ra tio n a lisa tio n  o f pay, e tc . a re  actively 
u n d er considera tion  and I hope  we will 
tak e  a decision  very qu ickly . A b o u t casual 
em ploym ent, it involves som e h u m an  diffi
cu lties  an d  th a t  a lso  w ill be carefully  c o n 
sidered , B ut I do  n o t th in k  th e re  is going 
to  be one decision  a b o u t it w hich is go ing  
to  solve th e  p rob lem . I t  h a s  to  be c o n 
sidered  all a long  th e  line.

S H R I P. K . D E O  : T h e  H om e M in is
te r  sa id  th a t  specia l pay is a  so r t  o f  in cen 
tive. I f  is n o t so. I t  is given because 
th e  c o s t o f  living th e re  is m uch h ig h er and  
daily  necessities co st m uch  m ore  th e re . 
W hen  it is given to  th e  rec ru its  fro m  th e  
m ain land , why sh o u ld  th e  loca l rec ru its  be 
den ied  th is  ? W hy sh o u ld  th e re  be th is  
d iscrim ination  ?

S H R I Y. B. C H A V  A N  : T h e  h o n .
m em ber does n o t know  th e  fac ts .

S H R I P. K . D E O  : I have been  th e re .

S H R I Y . B. C H A V A N  : M ay be, b u t
he has m issed th is  fa c t th a t  th e  sp ec ia l 
pay was given as an  incen tive . W h eth er 
th e  pay sh o u ld  be revised  on th e  basis o f 
th e  h igh  local prices is a  d ifferent m a tte r 
a lto g e th e r  and  can  be  co n sid ered . T h e  
dem and o f  th e  h on . m em b er was ab o u t 
giving th e  sam e in cen tiv e  th a t is given to

th e  p e o p le  b ro u g h t from  th e  m ain lan d , to  
th e  local em ployees also.

S H R I S. K A N D A P P A N  : Sir, I h ad
b een  to  th ese  islands an d  I have  stayed  
th e re  fo r a longer p e rio d  th a n  th e  H om e 
M in is te r  stayed  th e re . F ro m  th e  very 
beg inn ing  A ndam ans has n o t received any 
a tte n tio n  from  th e  C en tra l G overnm en t 
an d  it  h as been com plete ly  n eg lec ted  by 
th e  C en tre . A p a rt from  th e  tw o  po in ts 
th a t  Shri G anesh  h as  ra ised , th e re  is 
a n o th e r  p o in t w ith  reg ard  to  housing . 
H o u s in g  schem e fo r in d u s tria l an d  o th er 
w o rk e rs  h as  been  „ re fe rred  to  in  th a t  
m em orandum . F o r  th a t  th e  rep ly  o f  th e  
G o v ern m en t is th a t  th e  p ro b lem  o f  p ro 
viding h o u sin g  fac ilitie s  fo r in d u stria l 
w ork ers  in th e  A n dam an  a n d  N ic o b a r 
Is lan d s is a local one con cern in g  th e  
A n d am an  and  N ic o b a r A d m in is tra tio n  and 
it  is u n d e r  active  co n sid e ra tio n . Sir, w hat 
is th is  answ er ? A fte r  a ll, th e  A ndam an  
and  N ic o b a r  A d m in is tra tio n  fo r  each  and  
every th in g  has to  c o n su lt th e  H om e 
M in istry  here. I t  is a  very b ig  p rob lem . 
T h is has been a b u rn in g  p ro b lem  fo r qu ite  
som etim e. A p a rt from  o th e r  p re-requ isites 
th a t  w orkers in any d e p artm e n t w ould 
need, first an d  fo rem o st th ey  m u st have 
h o u sing . I w ould  like  to  know  w h a t th e  
G o v ern m en t h a s  d one  so fa r and w h a t it 
p ro p o ses to  do  ?

S H R I Y. B. C H A V A N  : A s fa r  as
ho u sin g  is c o n ce rn ed  th e  h o n . M em ber 
know s th ere  a re  m any  difficulties a b o u t it. 
I can n o t a ssu re  h o u sin g  fo r  everybody 
though  I have  my sym pathy fo r th o se  w ho 
have n o t go t h o u sing . O f c o u rse  we are  
p h asin g  th e  p rogram m e o f p rov id ing  
h o u sin g  fac ilitie s  fo r th e  g o v ernm en t em 
ployees there . U n fo rtu n a te ly , everyone 
becom es a governm en t em ployees th ere .

S H R I S. K A N D A P P A N  : Y ou have
n o t d o n e  an y th in g  fo r th e  las t fifteen  years. 
W h at is th e  expend itu re  so fa r  in cu rred  ?

S H R I Y . B. C H A V A N : Y ou c an n o t
go by th e  vo lum e of ex p en d itu re  in  th is  
m a tte r. I t  is a  q u estion  o f g iv ing  them  
incen tives so  th a t  th ey  can  bu ild  th e ir  
ow n h o u ses . T h e  difficulty o f  h o u sin g  is, 
once you  give it to  governm ent em ployees 
they are  liab le  to  be  evicted  from  th e re .
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T h ere fo re , w e a re  try in g  to  en ab le  th em  to  
bu ild  th e ir  ow n h o u ses.

S H R I K . L A K K A P P A  : F ro m  th e
fac ts  now  g a th e red  it ap p ea rs  th a t  one 
A k o o ji  a n d  C om pany  w h ich  h av e  m o n o 
p o lised  th e  e n tire  tra d e  in  A n d am an  and  
N ic o b a r  Is la n d s  in  c o llu s io n  w ith  officers 
th e re  hav e  been ra is in g  th e  p rices o f 
e ssen tia l co m m o d itie s  and  th ey  w an ted  to  
sab o tag e  th e  ju s t  r ig h ts  a n d  dem ands o f 
th e  peo p le  th ere . T h ere fo re , th ey  in te r
vened , p re ssu rised  and  influenced th e  
officers to  see  th a t  th e  P rim e M in is te r  did 
n o t  receive th e  p eo p le ’s d e p u ta tio n  and  
a lso  to  see th a t th e  r ig h ts  an d  ju s t  dem ands 
o f  th e  p e o p le  th e re  w ere suppressed . M ay 
I know  w h e th e r  th is  G o v e rn m en t w ould  
see to  it th a t  th e  licence o f  th is  com pany  
is im m ediately  su spended  and  an  in q u iry  is 
h e ld  in to  th is  m a tte r  ?

S H R I V1DYA C H A R A N  S H U K L A  : 
I t  is a  very u n fo r tu n a te  k in d  o f  in s in u a tio n  
th a t  th e  h o n . M em ber h a s  m ade. T he 
m em o ran d u m  th a t  h a s  been p re sen te d  to  
th e  h o n . P rim e M in is te r  h as n o th in g  to  do 
w ith th e  ac tiv ities o f  M essers. A k o o ji & 
C o m pany . A s fa r as th e  activ ities  o f  th a t  
com pany  a re  co n cern ed , as I have  a lready  
in d ica ted , we hav e  cancelled  th e ir  licence. 
T h a t h as  b ean  d o n e  a t th e  in s tan ce  o f  th e  
lo ca l officers th e re . T h ere fo re , th e re  is 
n o  q u e s tio n  o f  any co llu sio n  be tw een  th e  
loca l officers th ere  an d  th e  com pany . T his 
com pany , as 1 sa id , w ent to  th e  C a lc u tta  
H ig h  C o u rt and  g o t a  stay  o rd e r  on  a  w rit 
p e titio n . P roceed ings a re  go ing  on  and  
as so o n  as th e  stay  is lifted  w e w ill take 
necessary  ac tio n .

S H R I K . L A K K A P P A  : T hey have
changed  th e  n am e. T h e  sam e com pany  is 
fu nction ing  un d er so m e o th e r  nam e. Som e 
b en am i tran sac tio n  is go ing on . U n d er 
these  c ircum stances, M ay 1 know  w h e th er 
th e  G o v e rn m en t w ill s to p  a ll th ese  th ings 
and  open  a su p e r b aza r o r  som e co -o p era 
tive  m ark e t th e re  ?

S H R I V ID Y A  C H A R A N  S H U K L A  : 
W e have d o n e  th a t  a lso .

M R . S P E A K E R  : H e  h as  a lready
sta ted  th a t a  co-opera tive  h as  b een  sta rted  
th e re . T h e  h o n . M em ber w as p e rh a p s  n o t 
p re sen t in  th e  H o u se  w hen  th a t  rep ly  was

given. H e a lso  sa id  th en  th a t  th e  licence 
h a s  been cancelled .

S H R I K . L A K K A P P A  : B enam i
tra n sa c tio n s  a re  go ing  on.

S H R I V ID Y A  C H A R A N  S H U K L A  :
W e are  aw are  o f  such  m a lp rac tice s  and 
w e hav e  tak en  ac tio n  to  s to p  th is  k in d  o f 
b en am i tran sac tio n s  by th is  com pany . 
W h en  we to o k  th a t  a c tio n  th is  A k o o ji  & 
C o m p an y  w ent to  th e  C a lc u tta  H ig h  C o u rt 
an d  filed a co n tem p t o f co u rt a p p lic a tio n  
say ing  th a t  in  sp ite  o f th e  s tay  o rd e r  th e  
G o v ern m en t was still in te rferin g  w ith  th e ir  
b u siness on  th e  p re te x t th a t  th ey  w ere 
d o in g  b an am i tran sac tio n s . T he officers 
h av e  b een  con v ic ted  on co n te m p t o f  c o u rt  
ch arg es becau se  th ey  in te rfered  to  s to p  a ll 
th e se  m alp rac tices th e re .

S H R I S. M . B A N E R JE E  : M ay  I
k now  w h e th er th e  h o n . M in is te r  rea lises  
th a t  th e  in d u str ia l re la tio n s  in A n d am an  
an d  N ic o b a r Is lands, spec ia lly  a m o n g  th e  
g o v e rn m en t em ployees, a re  fa r  fro m  sa tis
facto ry  and  recen tly  th e re  h av e  been  s tr ik e s  
a n d  h u n g e r  s tr ik e s  ; i f  so , m ay I know  
w h e th er th is  jo in t  co n su lta tiv e  m ach in ery  
id ea  o r  schem e will a lso  be ex tended  to  
th o se  tw o is lan d s  so  th a t  th e  w o rk e r th ere  
can  p o ss ib ly  v e n tila te  th e ir  grievances on 
th e  m odel o f  D e lh i ?

S H R I V ID Y A  C H A R A N  S H U K L A  : 
T h e re  is no  su ch  p ro p o sa l [Interruption).

Prim e M in is te r’s V isit to C alcutta
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*1325. S H R I R A B I R A Y  :

S H R I H I M A T S IN G K A  :

W ill th e  M in iste r o f  H O M E  A F F A IR S
b e  p leased  to  s ta te  :

(&) w h e th e r th e  P rim e  M in is te r  v is ited  
C a lc u tta  o n  th e  !7 th  M arch , 1968 ;

(b) i f  so , th e  p u rp o se  o f  h e r  v is it and  
th e  peop le  w ho  m et h e r  in  c o n n ec tio n  w ith  
th e  d is tu rb an ces th e re  ; and

(c) th e  re su lt o f he r ta lk s  w ith  d ifferen t 
lead ers  o f  public  o p in io n  th e re  a n d  th e  
d e ta ils  th e re o f  ?

T H E  M IN IS T E R  O F  H O M E  A F F A IR S  
(S H R I Y. B. C H A V A N ) : (a) a n d  (b).
T h e  P rim e  M in iste r v isited  C a lc u tta  o n




